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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -~
NEW DELHI :

0O.A. No.

1232 1988
T.A. No.

DATE OF DECISION__8.8.1988

Shri Madan Lal Petitioner

.

Shri B.S.Charva . Advocate for the Petitioner(s) °

Versus

Uninn of India & others

Respondent s

None

Advocate for the ‘Respondent(s)

CORAM :

The Hon’ble Mr. Justice K. Madhava Reddy, Chairman

The Hon’ble Mr. Kaushal Kunmegr, Menmber

1. Whether Reporters of local papers may be allowed to see the Judgement ? 7/% .

To be referred to the Reporter or not ?

2
3. Whether their Lordships wish to see the falr copy of thc Judgement ? /N
4 thether to be circulated to all

\A/’ e %“'\A'uv

KAUS 1AL KUMAR




CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI.

EGN.NO. OA 1232/88 Date of decision: 8.8.1988

<Y M

hri Madan Lal A Applicant

Union of India & others...... Respondents

JORAM: Hon'ble Mr.,Justice K. Madhava Reddy,Chairman

Hon'ble Mr., Kaushal Kumar, Member

Fo# the &pplicant, ¢+++s+ Shri B.S.Charys,Counsel.

(Judgement of the Bench delivered by
Hon'ble Mr,Justice K. Madhava Reddy,

r~1

Nairman)

1is is an application under Section 19

of the Administrative Tribunals Act, 1985 to quash

“y
the Central Indian Pharmacopoeia Laborstory,
Ghaziabad (Technical Assistant) Recruitment Rules,
1987 2nd the schedule attached thereto in so far
as the method of appointment by direct reecruit-
ment under column 11 of the schedule 1is concerned

and also to declare the knowledge of typewrit

> &) ':i.-lr'
sracambBad undor e £ 3 h
reseripec Nnoaex L.'l. 8 o schedule zs an
es5se r L lification for appointment to be superfluous

that requirement
nd to, direet/to be dispensed with in making appoint-

ment to the post of Technical Assistant, The

applicant also seeks a further direction that
g 2 =X .
the 2ppointment to the said post be made by way
of promotion failing which by direct reeruitment

with the cond

ion

e
<

of eligibility etc. as were

w

laid down in the amended Rules of 1972 notified

in 1973, He also seeks a direction to the Res.-
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